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1. uhethe:r Reporters of lccal paa=rs may be 4
allgued to see the Judcement ?

2. To be referred tc the teporters or not ? |

JUODGEMENT

(DELIVERED BY HON'BLE SHRI J.P. SHARMA, MEMBER (2J).)

In the cese of P.N. Mallick and M.S. Sachdeva,

applicants in OA 381/92, have assziled the fixation of

less pension'and payment of pension and retiral benefits

i

.
i dn violetion of the CCS (Pension) Rules, vide PPG dated

5 \\"
“Q%P.B.BS and 28.1.88 respectively. The applicants
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retired as Asstt. Communication Officer from the cffice
-~.0f the Director General of civi} Aviatipn but they ﬁ;re
L S ~.-- placed at the disposa; of NationalvAinnnrt Authority on
deputatinn. When they were wcrking uiﬁh Naticral ‘Airport
pE e Authority the applicants uere promotenvas Senicr Communi-
caticn Officer on adhoc basis and both the applicants
continues as Cenicr Communicaticn Officer till the date
of their retirement on‘sUpérannuation Wetofe 3;4.88 end
'31.1.88 respectively. At ths time of retirement the

applicants were weorking in the scale of Rs<3060-4500 and

ot

.ln;:iééf g{yzﬂriﬁn by beth of them was Re.3750 + Usuai
AU vaiioqghdes:i'Hcdadéf;“fhé pensicn granted to the zpplicant:
lsgh;i'ﬁaiiicksig?SniQ:R§;17&5/$~éhile‘Ehat granted tc
ﬁ1&5h;i m.8. S;éhdgvﬁhﬁéff735/1”rééﬁbéti%ely. The, respondents
2-did‘nE%;§1VE the benefit of* the adhoc promoticn as Senior
Ccmmunicaticon Cfficer’ uith the Natichal Airport Authonity

w
cait oy eo: oot o An fthe grade cf, ?5.2200—4000. Thus, the applicants have
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s+t ius 3. - claimed the bensfit of their adhoc service as Senior
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i va.- . 0. Communication Officer.

é.. - In the,caée of J.C Katoch he has assailed the
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simllar griavance of urcnés?ixaticn of pension gt R$.1315/-.
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In thls case also the applicont has been an. emplayoe of
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ﬂlniatry'of 61vil Av;atzon and Tourism and was placed en
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deputation uith National Airport Authotity. Uhlle the
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:?\53\\ applxcant was aéruxng uith the respondent No.2 the applicant
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was promoted as Communication gfficer

on adhoc basis

veeofe 5.,5.87. T1he applicant‘s . sup-rannunticn was on

11.12.88 at that time the applicantvu

as drauwing the basic

pay of Re.3725/-. The gpplicant was not given benefit

fixing his aensione

" of adhec premetion uith National airport Autherity in

3e The relief. claimed in both the applications is

the ‘same that the respondents be directeo to fix thn pensicn

of the applicants jn accordance with

+ne rJles that is en

the basis -of average of last 10_months' pay draun by the

applicants; Interest be alsc paid en the delayed payment.

Ssince the rgliof‘claimed by the qpplicants in both the

 Original Applications is the sams® and

the respondents a:ie

alsc the same so. both the applicaticne are disposed of

by a commen jydgempnt”

4e I have heard the learned ceuncel for the parties

at length and perused the records. ' The present application

are covered by the “judgement “in OA 293/90 decided by the

. Principal Bench on 9 8. 91 H.-. Singhal Ve, UCI. In that

case,:a vaxsion Bcnch cansxder-d tha case of ths applican

Shr; singhal. uho was alsn Asstt. Communication Officer

in tho ﬂlniatry of vail Aviaticn and vas placed on
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daputation uith National Airpert Autharity. While Shri

/AjSinghal uas on duputation uxth Nation
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” Sh;i'Singhal Was promoted as Agsistant Communicatjon Officer

.

in tpgﬂgrgq{‘pf R5.2200-4000, The bahcfit of adhoc fromation

‘and of'}h. salary drawn in Nationagl Airpert luthority was

p;dgfgq tﬁ,PELQiYFU,F° the .pplicént while calculating the

-avelage of last 10 months!' Pay. The fellcuing direction

was issued tc the fsépdndbntslin that case :-

retirement bensfits tc the applicant on the basis
of t he a@verage of pay drawn by him during the last
ten months Tegardless eof the fact that he yas
holding -t he Pest en an adhec basis. The pensien
and other retirement benafits shall pe computed

on the above basis. The applicant weoulg algse be @
entitled to.interest at the rete of 12% on the
outstanding amaunt due to him from the date of
retirement to the date of payment. Thes respondents
shall comply with the dgve directions within a
period of three months from the dgte ef receipt of
this erdes,

There will be no order as to costs,®

Se The learnsd counsel for the respondents argued
that the matter ijs under consideration of the respondents_
and there are similar other cases also but since the matter

is already covered by the judgement sc both the Original
/
Applications are disposed of with the follewing directions:-

s) The respondents ars directed t o fix ‘the pensioen end
other retirement benefits of ths applicants in both the
Original Apblicationa on the basis of the average of pay
drawn by them during last 10 montha regardless of the fact
that they wers holding the poest on adhec basis. The pension

-and other retirement bensfits shall be cemputed on the gbevs

‘Ff;” basis. The applitants shall also bs entitled te interest
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i;) The rupondante ahall conply uith the above
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at tho r-to of 12% on the eutstanding amount due tc them

from the date of rstiremsnt to ‘the date of payment.

‘dxrectmns uithin a pntiod of thru -onths from the date

of rccs'lpt of this order. In the circumstances, parties

tgo bear their oun costs.
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